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Item No.04: 

 
        

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 

 
(Through Video Conference) 

 
 

Appeal No.27 of 2024 (SZ) 
 

 

 
 

 
 

 

IN THE MATTER OF: 
 
 

Dr. Sushmitha,  
Chennai. 

...Appellant(s) 
Versus   

 
SEIAA,  
Rep. by its Member Secretary,  
Chennai and ors. 

       ...Respondent(s) 
 
   
 
 

Date of hearing: 18.10.2024. 
 
  

      

CORAM:      
 
 

 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 

 

 

 For Appellant(s):  M/s. M. Vijay Mehanath, S. Saravanan, 

     R. Suresh & E. Karthikeyan. 

 

For Respondent(s): Ms. Aarti represented 

Mr. R. Thirunavukarasu for R1 & R2. 

M/s. A. Roshan, Muhammed Tareq, Raja. S &  

Lalitha. A for R3. 
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ORDER 

 
 

1. The above appeal was filed on 03.02.2024 challenging 

the Environmental Clearance (EC) dated 05.01.2024 granted to the 

3rd Respondent/Project Proponent on the ground that false 

information has been furnished by the Project Proponent and the 

objections raised in the public hearing were not considered by the 

authorities.   

 

2. Upon notice, the 3rd Respondent had entered 

appearance in March 2024 through their counsel.  However, has 

not filed its reply.   

 

3. The learned counsel appearing for the appellant 

would state that the quarry lease was granted by the District 

Collector in the month of February 2024 itself and the Project 

Proponent has commenced the operations.  The impugned EC is 

valid for 5 years.   The appellant has further stated that the 3rd 

Respondent had played a fraud before the statutory authorities.   

 

4. Despite granting time from the month of March 2024, 

the 3rd Respondent is not ready and filed any objections.   

 

5. The objection filed by the SEIAA – Tamil Nadu also 

is returned due to certain defects.   

 

6. The learned counsel appearing for the appellant 

would vehemently oppose that it is delaying practice by the 3rd 

Respondent and the same has to be stopped.   
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7. Considering the time taken by the 3rd Respondent 

periodically, it would be appropriate to stay the operation of the 

impugned EC dated 05.01.2024 granted.  Accordingly, there will 

be a stay of operation of the EC dated 05.01.2024 till the next 

date of hearing. 

 

8. Post the matter on 28.11.2024. 

    

      Sd/- 
Smt. Justice Pushpa Sathyanarayana, JM 

 
   
      Sd/-  

Dr. Satyagopal Korlapati, EM 
 
 

Appeal No.27/2024(SZ) 
18th October, 2024.  AD. 
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Translation Copy 

Na. Ka. No. 256/Mines/2019, Date: 19.06.2019        The District Collector Office, 

         Mines Department, Karur 

Memorandum 

Subject:      Minerals – Quarries – District Karur – Krishnarayapuram circle – Shivayan (North) 

village – Survey No. 15/1 (1.83.5 hectare) and 15/2 (0.97.0 hectare) total area of 

2.80.5 hectare by a company named Navamani Mines Pvt Ltd – Relating to 

approval of Approved mining project and approval of Environmental Impact 

Assessment Authority. 

Reference: 1. Petition of M/s Navamani Mines Pvt Ltd, Managing Director, Mr. P. Mani, 

5/898, Alagu Nagar, Tirchy Road, Namakkal – 637 001, date: 24.04.2019. 

2.  This letter dated 27.05.2019 with the same number was addressed to the 

Commissioner of Revenue Officer. 

3.  Report of Kulithalai Revenue Commissioner – Na. Ka. A1/1967/2019, date: 

18.06.2019 

4.  Deputy Director of Mines and Geology, Karur - Inspection Report, date: 

18.06.2019 

5.  G.O No. 79 Industry (M.M.C1) Department, date: 06.04.2015 

Karur District, Krishnarayapuram Circle, Sivayam (North) Village Survey No. 15/1 (1.83.5 

hectare) and 15/2 (0.97.0 hectare) total area of 2.80.5 hectare for quarrying of common stones 

and gravel for five years by M/s. Navamani Mines Pvt Ltd, Managing Director, Mr. P. Mani, 

5/898 Alagu Nagar, Trichy Road, Namakkal – 637 001 has applied for Quarry Lease License 

in Reference – 1 letter, by the Revenue Divisional Officer, Kulithalai and Deputy Director 

(Mines), Kulithalai, the total area of the above said application is 2.80.5 ha. The proposal is 

made under Rule No. 19 (1), 20 and 22 of the Tamil Nadu Mines and Minerals Concession 

Rules, 1959 and subject to the following conditions. 

1. Quarry work should be carried out with a safe distance of 7.5 meters to the nearby Patta 

fields. 

2. Environmental Clearance from the Environmental Impact Assessment Authority ahould 

be obtained and submitted. 

The Deputy Director (Mines) has informed that the following quarries are within the perimeter 

of 500 meters around the applied site. 

 

S. 

No. 

 

Name of the Quarry 

 

Village 

 

Survey 

No. 

 

Total 

Area 

The District 

Collector 

Processing No / 

Date 

 

Lease 

Period 

1. A. Shanmugaraj, 

S/o Appavu, 

219, Manapaarai Main 

Road, Ayyarmalai, 

Sivayam 

North 

13/1 

14/2 

14/3 

2.49.5 Na. Ka. No 490/ 

Mines/2017 

Dt. 07.02.2017 

07.02.2018 

To 

06.02.2023 
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Sivayam Post, 

Krishnarayapuram, 

Karur District 

2. Mr. T. Rathinam, 

S/o. Thuraisamy, 

153/A, Kaman Street, 

Kavery Nagar, 

Kulithalai circle, Karur 

Sivayam 

North 

30/1A 

30/1B 

2.46.0 Na. Ka. No. 

491/Mines/2017 

Dt: 07.02.2017 

07.02.2018 

To 

06.02.2023 

3. Mr. M. Palaniyandi, 

S/o. Mottaiyandi, 

2/34, Ambalakarar 

Street, 

Somarasampettai, 

Srirangam circle, 

Trichy 

Sivayam 

North 

2/2 2.34.5 Na. Ka. No. 

99/Mines/2017 

Dt: 10.07.2014 

10.07.2014 

To 

09.07.2019 

4. Mrs. M. Jayamani, 

W/o, Manogaran, 

Ponnaiyakoundaputhur, 

Ponnachathiram, 

Aravakurichi Circle, 

Karur 

Sivayam 

North 

30/4 

31/1 

0.73.0 

0.31.0 

Na. Ka. No. 

494/Mines/2018 

Dt: 06.12.2018 

06.12.2018 

To 

05.12.2023 

5. M/s. Navamani Mines 

Pvt Ltd, Managing 

Director, Mr. P. Mani, 

5/898, Alagu Nagar, 

Trichy Road, Namakkal 

– 637 001 

Sivayam 

North 

15/1 

15/2 

1.83.5 

0.97.0 

Applied Site Applied 

Site 

 

Further, Mr. Narasimhan has already been granted permission for five years from 

14.09.2005 to 13.09.2010 as per process orders Na. Ka. No. 155/Mines/2005, dt: 23.08.2005 

by the Chairman of Karur District. He said that the length of 25 meters x width 15 meters x 

depth 3 meters (average size) is found in the field where stones and gravel were cut, and 

according to the office filed, a permit has been issued to carry 30 lorry loads of ordinary stones 

in the above said area. The topsoil is between 1 meter and 5 meters. 

In the recommendation and condition of Revenue Divisional Officer, Kulithalai and the 

Mines Department, Survey No. 15/1 (1.83.5 hectare) and 15/2 (0.97.9 hectare) of Sivayam 

(North) Village, Karur District Krishnarayapuram circle a total area of 2.80.5 hectares is leased 

for quarrying stones and gravel. Within the due time the Approved Mining and Environmental 

Clearance from the EIAA under Rule No. 41 and 42 of Tamil Nadu Mines and Minerals 

Concession Rules, 1959 should be obtained and submitted. 

 

               T. Anbalagan 

       The District Collector, 

        Karur 

 

15



16



17



18



19



20



21



298 22


